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They bave not reached, they are on
the way, but it is hardly likely that
Tibet will produce 10,000 lords
Shri P. 8. Danlta rose—
1] agd [0
1599 hrs,

COMMITTEE ON PRIVATE MEM-
BIRS' BILLS AND RESOLUTIONS
Forry-rirTH REPORT

Sardar A, 8. Saigal (Janjgir): 1
beg to move:
“That this House agrees with

the Forty-8ith Report of the Com-
mittee on Private Members' Bills

Resolution re: 15940
Inclusion of Eng-
lish wn the Eighth
Schedule of the
Constitution

l&dﬂuoluﬁmﬁmhdw the
House on the 5th May, 1950."

My, Spesker: The question is:

u;"lhttlﬁaﬂmnew with
Forty-ith Report of the
Committee on, Private Membars’
Blils and Resolutions presented to
the House on the 5th May, 1950

The motion war adopted.

15994 hrs.

RESOLUTION RE: INCLUSION OF
ENGLISH IN THE EIGHTH
SCHEDULE OF THE CONSTITU-
TION.

Bardar A. 8. Saigal (Janjgir): I beg
to move:

“That the time allotted by the
Houses on the 24th April, 1058
(Vide Forty-third Report of the
Committee on Private Members’
Bills and Resolutions) for the dis-
cussion of the Resolution regard-
ing inclusion of English in the
Eighth Schedule of the Constitut-
ion be increased from three hours
to four ours.”

Shri A. M. Tarlq rose—

Shri Braj Raj Singh (Firozabad): 1
suggest it may be five hours.

i/

Shri Raghunath Singh (Varsnasi):
Six hours.

Shri Tangamani (Madurai): We
have already taken ome hour. If the
timg is extended, the House will have
to sit for three more hours for this.

Mr. Speaker: The time that was
originally allotted was thres hours.
Now the hon. Member wants t» in-
crease it by one hour.

The Minister of Parliamentary
Aftairs (Sbrl Batya Naraysn Sinka):
One full non-official dsy will do for
thi; Resclution, that is, 2} hours.

“s3Expunged by the order of the Chair,



